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Shri S.P.Saxena, learned counsel for the 

A 

Shri R.K.Shetty. learned counsel for the 

Respondents 

Shri Saxena, learned counsel for the 

applicant submits that the relief claimed by the 

Applicant has been granted to him. As such he 

wants to withdraw this OA. 

O.A. is disposed of as infructuous. 
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